16 Matters raised [RAJYA SABHA] with Permission

[Shri Ripun Bora]
happened is that the Government is at a loss. The Administration is totally in a mess. Now,

the House will be surprised to know, Sir, ...

MR. DEPUTY CHAIRMAN: All right. Time-over. ...(Interruptions)... Yes;
time-over. ...(Interruptions)... Time-over. ...(Interruptions)... Now, Shri Ahamed
Hassan. ...(Interruptions)... Time-over. ...(Interruptions)... Shri Ahamed Hassan.

...(Interruptions)... Shri Ahamed Hassan, please start....(Interruptions)...
SHRI RIPUN BORA: *

MR. DEPUTY CHAIRMAN: It is not going on record. ...(Interruptions)... It is not

going on record. ...(Interruptions)... Please sit down. ... (Interruptions)...
SHRI RIPUN BORA: *

MR. DEPUTY CHAIRMAN: It is not going on record. ...(Interruptions)... Please

sit down. ...(Interruptions)... Shri Ahamed Hassan, please start. ... (Interruptions)...

SHRI BHUBANESWAR KALITA (Assam): Sir, I associate myself with the Zero
Hour Mention made by my colleague, and I only request the Government to immediately
send a Central team there for assessment of loss so that some relief can be provided to the

affected people. ...(Interruptions)...

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I also associate myself with
the Zero Hour Mention made by the hon. Member.
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Plight of textile workers due to implementation of GST

SHRI AHAMED HASSAN (West Bengal): Sir, the Government's action has
caused unrest among the textile and readymade garment traders throughout the country.
...(Interruptions)... Post GST, there is confusion and fear among the traders, and no efforts

have been made by the Government to ease the situation.

There was a nationwide three-day strike by the textile traders before the launch of
GST. Some five lakh textile and readymade garment shops across Bengal and around
5,000 shops alone in Burrabazaar of Kolkata were on strike against the tax imposed on
textile. The readymade garment traders are still on strike. The expected loss due to the

strike is said to be around ¥ 2,000 crore.

*Not recorded.
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Similar is the situation in almost all the other States of the country, be it Gujarat
or Maharashtra. In BJP-ruled Gujarat, thousands of traders are on the street in protest
against GST in various towns. In Surat alone, some 75,000 textile traders were on strike,
protesting the imposition of GST on textiles, till yesterday. This strike, which has been
on for more than 20 days now, has led to such a situation that around 15 lakh workers in
Surat are now jobless. These are daily wage earners and they have been forced to return
to their homes in Bihar, Uttar Pradesh, Odisha and Bengal. The estimated loss due to this

indefinite strike is around ¥ 5,000 crore.

Sir, the Government needs to answer who is to be blamed for this loss to the
economy. Who is to be blamed for job losses throughout the country? The Government,
instead of having a dialogue with the traders, is suppressing their demands using force.

Unfortunately, their plight is also not highlighted much in the media.

Sir, through you, I would urge upon the Government to start a dialogue with the

textile and readymade traders, listen to their demands and take appropriate action.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I associate myself with the

matter raised by the hon. Member. .

SHRI RITABRATA BANERIJEE (West Bengal): Sir, I too associate myself with the

matter raised by the hon. Member.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I too associate myself
with the matter raised by the hon. Member.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, I too associate myself with the

matter raised by the hon. Member.

SHRI KIRANMAY NANDA (Uttar Pradesh): Sir, I too associate myself with the

matter raised by the hon. Member.
MR. DEPUTY CHAIRMAN: Shri Ahmed Patel to associate. ... (Interruptions)...
SHRI T.K. RANGARAJAN: Sir, just a minute please. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I have called Shri Ahmed Patel. ...(Interruptions)...
I have given the floor to Shri Ahmed Patel. Please sit down. ...(Interruptions)... Shri

Ahmed Patel. Take just one minute.
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SHRI SUKHENDU SEKHAR ROY: Sir, I associate myself with the matter raised
by the hon. Member.
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MR. DEPUTY CHAIRMAN: Now, Shri Ritabrata Banerjee. ...(Interruptions)...

SHRI T.K. RANGARAJAN: Sir, I too associate myself with the matter raised by the

hon. Member. While associating... ... (Interruptions)...
MR. DEPUTY CHAIRMAN: I have called out Mr. Ritabrata Banerjee.

SHRI T.K. RANGARAJAN: Just a minute, Sir. ...(Interruptions)... In Tamil Nadu,
textile, handlooms, power-looms, match and cracker industry, everything, is being

affected. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have called Mr. Banerjee's name, not yours. Please
sit down. ...(Interruptions)... You are taking Mr. Banerjee's time. ...(Interruptions)...

Mr. Banerjee.

SHRI RITABRATA BANERIJEE: Sir, I associate myself with the matter raised by
Shri Ahamed Hassan and Shri Ahmed Patel. s3TTT § ST @ EXSl TR E?Ripf 7 %,
GRIBR P AGAIRS! SRIFCIST W, $7 ANN Bl Ostagars HET ST &1 1.5 ARI BiHeAToT
3 AN & IR SNl 3R STSRNAC ol fSUse &1 I8 9gd 981 Yllgdic Haex 2

Now, Sir, the problem is this. The Ostagars of Bengal contribute to the majority of the

low- cost dresses sold throughout the country. Not only Ostagars, the buyers of these
low-cost garments are also mainly from the poor and marginalized background. After
the imposition of VAT, the then West Bengal Government introduced VAT per sack and
helped the large number of Ostagars, but after the introduction of GST, the production
and business of Ostagars is almost facing closure. The complexity of GST rules, the
problem in maintaining GST audit and registration process are a hindrance for the
business and the employment of Ostagars community. In the light of the above crisis, I
want to make two specific suggestions. Firstly, the VAT system per sack, which was
operative in the garment industry of West Bengal, should be included in the GST Rules,
and, secondly, in case of making business within the State, the GST registration must
not be made mandatory for turnover below ¥ 20 lakhs. The same rule should be applied

throughout the country for the small scale garment manufacturers. ...(7ime-bell rings)...

AR, IE g 3TEH Tel &, S TaTHE 3P SHUR AT ToR a1 Bl HIRET |
MR. DEPUTY CHAIRMAN: Now, Mrs. Vijila Sathyananth. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: Sir, the GST has been imposed on a very

poor sector of powerloom producers. ... (Interruptions)...
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SHRI TAPAN KUMAR SEN: Sir, while associating, I would like to say...

...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: I am also speaking on the same subject.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mrs. Vijila, please speak. ... (Interruptions)...

SHRI TAPAN KUMAR SEN: Please compare it with the pre-GST levels.

...(Interruptions)... It must be compared with the. ... (Interruptions)...

SHRIMATI VIJILA SATHYANANTH: Sir, my time is going on.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Sen, you are encroaching upon the time of a lady

Member. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: Sir, I am also speaking in favour of the
powerloom producers and the people engaged in the textile sector on a small scale in the
State of Tamil Nadu. They are the worst sufferers. Now as per the newly-imposed GST,
they are imposing five per cent tax on cotton yarn and silk yarn, twelve per cent tax on
zari and eighteen per cent tax on polyester products, and, besides this, five per cent GST
tax is levied on all kinds of fabric. These are done by the home-based entrepreneurs. Sir,
it is a finished product of my District Thirunelveli, and, Sir, in places like Sankarankovil,
Karivalamvandanallur, and Rajapalayam, they are doing it on a huge level as home-based

business, and, when you have this finished product...
MR. DEPUTY CHAIRMAN: No, no. Don't display it here.

SHRIMATI VIJILA SATHYANANTH: It goes through bleaching, dyeing, winding,
warping, weaving, printing, calendaring, cutting, embroidering, stitching, and packing.
Sir, all the above job work is done at various places in these areas. ...(Time-bell rings)...

Everywhere, five per cent GST is levied.
MR. DEPUTY CHAIRMAN: Now, Mr. Sukhendu Sekhar Roy. ... (Interruptions)...

SHRIMATI VIJILA SATHYANANTH: I want the Government to look into this and

immediately take out the textile sector. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Sukhendu Sekhar Roy, you have one minute.

Please start. ...(Interruptions)...
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SHRIMATI VIJILA SATHYANANTH: Take out totally the textile sector from the
GST. ...(Time-bell rings)... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Rangarajan, please sit down. ...(Time-bell
rings)...

SHRIMATI VIJILA SATHYANANTH: Sir, another thing is that... Only one thing

more, Sir. ...(Interruptions)...

MR.DEPUTY CHAIRMAN: Please donotstand onevery subject.... (Interruptions)...
Now, Mr. Sukhendu Sekhar Roy. ...(Interruptions)... Please stop. ...(Interruptions)... No,

no. That is enough. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: Sir, it is regarding people who have a
turnover of ten to twenty lakhs, they have to obtain prior permission from the concerned
authority to avail tax exemption. ... (Interruptions)... They may not be able to do it because.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Please sit down.
...(Interruptions)... Mrs. Vijila, it is not going on record. ...(Interruptions)... Now,
Mr. Sukhendu Sekhar Roy.

SHRI SUKHENDU SEKHAR ROY: Sir, while supporting the submissions made by
the hon. Members on this issue, I only want to add one thing that the largest textile bazar
in the whole eastern region is the Bara Bazarm in Kolkata. The textile merchants and
traders are going on for a strike for a long one month, in fact, more than that. Repeatedly,
they have been requesting the hon. Finance Minister to meet their delegation. Through
you, I would like to request the hon. Finance Minister to permit their delegation to be
called for discussion. Another thing is that one of our Members has given notice for a

full-fledged discussion on this issue. That should also be accepted.

MR. DEPUTY CHAIRMAN: Shukla ji, you can also associate because your subject

is also the same. ... (Interruptions)...
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SHRI TAPAN KUMAR SEN: Sir, I associate myself with the mention made by the

hon. Member.

SHRI KIRANMAY NANDA (Uttar Pradesh): Sir, I also associate myself with the

mention made by the hon. Member.

SHRI T.K. RANGARAJAN: Sir, I also associate myself with the mention made by
the hon. Member.

DR. T. SUBBARAMI REDDY: Sir, I have a point of order. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Your name is not there. ...(Interruptions)...
Shri Naresh Agrawal.

DR. T. SUBBARAMI REDDY: Sir, I tell you that even in ... (Interruptions)...
MR. DEPUTY CHAIRMAN: You can give notice. ...(Interruptions)...

DR.T. SUBBARAMI REDDY: Sir, I want to know how they are going to implement.
...(Interruptions)... They don't understand what GST is. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You can give notice. ...(Interruptions)... Shri Naresh
Agrawal.

Concern over vulgarity in advertisements
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